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LAW (SUBSTANTIVE LAW) [Paper-I]
fafa (sifasrft fafu) [gum gy-u¥ ]

me allowed: 3 hrs. Maximum Marks: 200

Note: Candidutes have to attempt Question Nos, 1 and 2 and not more than foar of the
remaining ones. Attempt six questions in all. Marks carried by each question are
indicated at its end.

1. {a) What do you understand by Judicial Beview? What is the effect of Article 13 on
Pre-constitutional laws and Post-constitutional laws? Explain your answer with
the help of decided cases,

(b “Subject to the other provsions of this part, trade, comumerce and intercourse
throughout the territory of [ndia shall be fres® (Article 301—Constitation of
India) Discuss with the help of relevant case laws.

() The State Government passed an order of compulsory retirement stating that the
employee is not fit for work. Does the order amount to punizshment or not? Give
reasons for your answer with the help of decided cases,

{d)} The Govemer of a State dismissed Council of Ministers enjoying confidence of the
House. A’ challenges the action of the Governor en the ground that his action is
unconstitutional. Will *A” succeed? Give reasons for your answer with the help of
suitable examples.

1. (3) =wfew yhawims @ o ww wwe §7 wfve-gd ffied o s i @
AR 13 W == v #7 S I Proffa e o w9 weesh

(3} "5 W F o I F A T A, e % e F weln =, whe s
HER S T { ST 01— W SR TR A e we
=ifer

(") mm#mﬁmﬁmm%mmﬁmﬁﬂqﬁrﬂﬁﬂnwmﬁﬁ
s A # e s e T & e flf w6 e @ s e
Fae Fifad )

(%) o T & Yo A I8 whioes v we fr ot w9 freew wa et

A T S T S ) e T g e i e ww
B TYGE SEEC ) W | W whea T S

. (a) “Furdmmnﬂd&amhmelnwmlarhigiomrﬂagnhasbembmghlahmﬂby
the Hindu Marriage Act, 1955,
Cmmnaﬂmtbeabmemtmmﬁmdnﬂummalhwfarmeﬂcl&ffemﬂn
sacramental character of Hindu Marriage?

i (k) lrj_i;wﬂmﬂmmmcqumms([cgﬂeﬂmts}thmfo]mfmmﬂwdivmmdarh{mlim

(i) "A’ marries with a Hanofi woman. Afier sometime, in o fit of anger, "A’
pronounces Talak three times and sends the wife to her parent’s home, The next
day ‘A’ repents and wants his wife to come back, The wift refises and maintaing
that she has been divorced irrevocably. ‘A’ brings a suit for restitution of conjugal
rights and declares that he believes in pure and simple Islam and docs not balieve in
any sects. The wife also sues for her deferred dower, Discuss the rights of the
parties.

(e} What do you understand by Quasi contract? Explain the distinctive features of
Ouasi Contract? What is juridical hasis af responsibility ocour under Quasi Contract?

Explain.
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iy fovems: sfiafr, 1945 % e fafis of e v e fis= i &1 s
et it feder wifed siv el fs on st 3 freg feems <t wrenfts vt =
wE T At frm #7
(i) Tfeem fafs = s=min oo (Divarce) 3 T T faiwe o (legal
effects) 5t =mEn =i
(i) ‘=" 7% wwe #h | fEw v w5 e v owy  smEm A e
e orsd it o i e = @ sl ol o6 e -fum R R
fe ‘o' s o v W # sl e i ol e s ) e e @
T =Tl @ ik wweh # e fom-fards S wen # o w e W w1 e
=P T S e Ty am s o # ot e § R aw e e
T T v w2 21 rws wwe o favew T we § et o s e
= forn o W =t 81 5 vei ) s Wt R wie
e W) S e W A A e € we v e we e e
it and e % arvia Sor it w1 frfis el s 42 T
Discuss the rule against ‘Double possibilities”. Explain whether valid sransfer can
be made in favour of an unbom person? If so, state the conditions with suitable
illustrations,
DﬂﬁﬂlﬂTtﬁﬂEﬂ'anmﬁﬁnﬂkﬁmmmpﬁmlnihegmmﬂ rule that a
person connot confer a better title to the property than he himself has in it? If 50,
how do you justify the exceptions?
“etelt el s P # fe B = et s e s
F W w2 U g T F U A S W T 27 o o T
T s e % wa wEE
W W S iR A e e s ) s v wea
mﬁrﬁaﬁmmﬁmfmwmﬁﬂﬂmtﬁﬁmﬂmmﬁ?ﬂﬁtﬁ
, & = = Rl = = e
What are the rights of partner in the management and conduct of the busingss of
@ firm? Can a partner be restrained from carrving on any business other than that
of the partnership while he is partner?
(i} Can a minor be admitied to the benefits of Partnership? If so, what arc his rights
and disebilities? Refer to relevant case laws. )
(ii})*A’ & pariner in a firm of solicitors draws a Bill of exchange in the name of the
firm without authority. Decide the liability of the firm in this respect.
Tt wH = e & v sl e | e # = afren £7 =l e
ﬁﬂmﬁwﬁmmﬁmﬁmﬂmmmi,mﬁan
TF AR 37
(i) 1 T s =i i ® w7 o 6 9 s
N FFR % s #7 vt Al W e s
(ii) "' v Hieae (solicitor) 9wt wrgin #, <t wd 3% =gl & fey farnm
we fiete ol % 0 A W AW b ww e F w i Fife #ifm
Define malicious prosecution. What are its essential ingredients? What must 2
plaintiff prove for getting success in case of a suit for malicious prosecution? Can
a suit of malicious prosecution be filed against corporation also if wes, in which
circumsiances?
What is the law relating to the ‘Vicarious liability of the State for the wrongful acts
of its employees? Is the State lishle for the criminal acts of its employees? Discuss
with the help of relevant case laws,

L (1) et i = o Wi s sTeres s wn §2 ot = fadl

(=)

(1

(&)
()
(=)

(%)
(a)

k)

(=)

(@)

2. ()

stEeE % 7w d wew 89 W o w9 e wen smrs §) wn g
=i w A Prm 5 g ot s v &, 9 o @ fe il A
ST e % gl = # foy o = wifree i 3wy f oy faf &
T At s st vl # St 82w et o
wer ¥ T

Describe the disabilities of a trustee as given under the ‘Indian Trust Act’,

What do you understand from ‘Breach of Trust™? Describe the remedics available
to the beneficiary in case of breach of trust.
Explain the following maxims with illustrations:

(i) Equity follows the law

(ii) Equity imputes an intention to fulfil.
"oty T AUt % sl uw =nedt (Trustee) = s e €7 o
it
“rmm A" W ST A €2 S N W g | v e ) e S e
7 =men =ifm)
Freferfan i = T wfim =wen wifw;

(i) “arew fafl w1 s = 1"

(i) rem = w5 gf s i

When will a licence be deemed to be revoled under the Indian Fasement Act? What
are licencee's rights on revocation? Dicuss.

Write the contracts which cannot be specifical ly enforced under the Specific Relicf
Act, 1963, Support your answer with spitable illustrations.

i ganumr sfafem # i srete w9 o g W seeta frem e
T sl a1 T s

faffine s sfafm, 1963 % =i g foarm fafafes wi = soa =
A T TEerE Wi S it % e sem s S

*A contract cannot be enforced by a person who is not a perty to it even though
it is made for his benefit™ Point out also the exceptions to this mle. Discuss and
refer o decide cases.

(i) Do you agree with a view that the Hindu Law of Adoption had undergone a
complete change? If yes, then state the changes brought about by the Hindu
Adoptions and Maintenance Act, 1956 in the lew of adoption.

{if) “X" wants to adopt 8 daughter on the ground that his only daughter had left the
house without his permission and had joined the Film industry in Bombay. Discuss
the legality of adoption.

‘mr dim s EfR m el Wi s mesh A s mEr i  wA
e Tme @ % ol % W ye P & e o el e it o
it =] #1 Seeta wifa)

(i) w0 =m 5= = & wem ¥ o g Toe e qofen <fafie = e 87 9l o,
it & il =t o = feg 7o vew v v sifufee, 1056 20 feg e
fafy & f&d w4

(i) *X' W WEw W W AL W R S wwa # f Twe umay et
T A W EEm T e e s d i hik S
Hum w1 Tl Fifmm

(i) What are the essential conditions of a valid gift under Muslim Law? How far has
the lew of Mohammedan gift been affected by the Transfer of Property Act,
1BR27? Discuss.
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(b)

(=)

(")

(i) When and how can a gift be revoked by a donor under Muslim law? [n what cases
the power to revoke comes to an cnd? Discuss,

“A's wife "W deserted him for a long time and ignored all his sttempts to resume
co-habitation. S0 much so that she did not reply even to a single letier of his,
Ultimately ‘A’ obtained a decree of judicial separation against her. Thereafter
becunase he had no son, he adopted 4 son without further reference to *W. Is this
adoption valid under the Hindu Adeption and Maintenence Act, 19567

(=) wfeem fafa’ ad T o (valid gift) % f 0 smeves gand &7 grenrd
T (Mohammedan gift) 5 weifa g afafem, 1882 (Transfer of Property
Act) 3 7w 7w wobm fem 7 R Sitaw

(@) ffem A s sk m T R w O wwE =
s fir ool o wore w47 R wit)

A S ot oW S et wga T @ e e i veAn Y e+ e
= T w A el v e A W U 0 = e i e | 3ed aus
vz =urafte gomeRT) =1 Tawt W w0 ot e 5 A0 % w5 O a e
W =t T g i ws e w EEE E w fern w uw e e e R
e w g ohem s, 1956 % s g 82

li, Amswer any three problems with reference to relevant laws:

(=)

{b)

(c)

(d)

*A’ points an unloaded pistol at ‘B, wha sues him for an assault, “A" in his defence
plends that the pistol was unloaded. How will you decide this case. Give reasons to
SUPPOTT ¥OUT SNSWeT.

‘A terches his parrot te recite an offer and then sends the parrot to ‘B°. The
parrot repeats the recitation. Is this a valid offer? Will it make any difference Lo
your answer, If “A" ties a message containing an offer for *B” on the body of the
parrot who carries the message to ‘B’

A, B and C are partners in a firm X Co. C retires. from the partnership and all the
assels and liabilitics are taken over by the two partners A & B who carmy on the
firm afler the retirement of C. A creditor of the firm after the retirement of C files
a suit against A, B and C for the recovery of the debt, Is C liable? Give reasons for
YOUT ANSWET,

Alfter the death of her hushand * A" 2 Mekammedan widow got her name entered in
the Government records as owner of her husband's property and was morigaging
and selling portions of it, one of the heirs of her husband sued her alience for his
chare. Can he succeed? Give reasons for your answer.,

forerfata owona o 4 Rl 99 =1 v vl fafy @ Svera gl wifs

(3

(a)

()

(=)

‘@' we e s S S S A s s e we
#1 '@ g aaE W o i 3m ¥ e Tl e ot S 9 T geel BT
T S Wt & Ty wr off S

‘" W R ) W s T & feaR e F um e #=e S e s
w1 e 1 w qE Ay wem &7 T A T o W e we o o fataw
e 't S e an AR 2 v B iy i ae ol o oeht o e e vl e
= T ==

A B 3R C uF w¥ XCo # festen 1 C 7wl # o % 7 & 3 v =t o
e A - = St T Tt A A B A aeE w O e w e
o W = FE 6 WA f, 5 W 8 o §1 0 SRE (Creditor) CF T WH
R SEE WS ® A A, B R C A o we § e O u W R
&7 st % e wmn i)

0T F e F UvEn | & OE gEean e 3 e wrs § e oy = sty §
FET g % A wE # w5 W sy A 5w o o e el s n

 Time allowed: 3 hrs.

e e § T R TwaiE S av e o fig e o g e o
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2013

PROCEDURE AND EVIDENCE [Paper-Ii]

MNote:

(a)

(b}

(=

ufwar wa wea [ fgdta we-uw ]

Maximum Marks: 200

Candidates should attempt question No. 1 and fewr more Questions. At least one
question must be attempt from eaeh group. Marks earried by each question are
indicated at its end.

The ancestral house in which Hariom resides has one window each in west sides in
rooms of the first fioor and the second floor through which air and light ingress in
the house. In April 2013 Mahesh Kumar purchased the plot wheib lay on the
western side of Hariom’s house and so constructed his new house that he erected a
wall in front of the aforesaid two windows, duc to which the ingress and aggress of
air and light through these windows was totally stopped. Hariom sufferad not only
the physical comfort and pleasure of his living due Lo the aforesaid act of Mahesh
Kumar, but the value of his property was also dooreased.

Diraft a plaint on behalf of Hariom on the basis of the aforesaid facts claiming all
types of reliefs whether primary or in the altemative, which could be claimed
apainst Mahesh Kumar, in this matter.

Draft a written statement on behalf of Mahesh Kumar in reply to the aforesmid
plaint, in which all the defences possible in reference to the aforesaid allegations be
taken.

ORr

On 23.10.2011 complainant Rahim filed an F_LR. at police station Sarsawa, alleging
that on 12.10.2011 at about 7 p.m. his minor danghter “Victim® aged about 14
years had gone to the fields for steol with her younger sister Farzana. Afer some
time Parzana returned home and told that two bays have forcibly taken gway the
“Victim’. Upon enquiry being made villagers Gayyur and Ashfag told the complainant
that Arif son of Ishag Ali and Riyasat son of Farzand Ali, both residents of Village
Tirpri, Raigarh had taken away plaintiff’s daughter on 8 motoreycle, A case was
registered against Arif and Riyasat on the basis of plaintiff*s report at No. 248 of
211 under Sections 363 and 366 LP.C. Investigation was conducted by sub-mspector
T.P. Tiwari.

On 22.12.2011 the *Victim’ and Arif together were arrested from bus stand Nakur,
In her statement under Section 161 Cr.P.C. *Victim® told that she had been
repeatedly raped by Arif. On this basis offence under Section 376 LP.C. was also
added in the case. After medical examination *Victim® was sent in the custody of
her father, On completion of investigation chargesheet was filed in the Court of
Chief Judicial Magistrate, Saharanpur Under Sections 363, 366 and 376 LP.C. The
main defence of accused Arif was that the age of the girl was above 18 and that
sexual intercourse was done with her consent. Riyasat denied his role in the matter.
On the basis of the facts stated above write a judgement of conviction.

st A T S W o R e & e e 9t o e Fre o
=yl et & el - u Fart w g § P v A i e s
lyer 2013 % o T TR R A TR oA = e fewm e e w5
i 31 T A T T P T v few T efeien F e % S T
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(a)

(B)
(c}
(a)

(=)
(m

(a}

Tt = whaen =1 501 ferefed & ot don fife == <, fem v S
Terefesi # oy % wer W SR PIEdw 3 8 TE RN gER ¥ I e 6
Titain %t 7 Faw dfw gu gfaw 51 of of afig st wfs 9wl st
ol ¥2 7|
T Al ® aan WoefieTE S SR U O fafed fred wdw own S
fores =t =1 =1 < Tl weR % TifeE au dwieew s w1 5t S e
I A (A) F AR-TE F W T H UEY HAR W o @ U fafaw s
wey Tafed ol wm vl & ad o ot g wher &9 =d)

e
i 23102001 = =t TETw g ern s d food ferandt o f Rt 12002010
1 HE T W W T e i diiEm s e 14 =, s wie e
WA % T w8 Sl T e e 4 A e 4 ww s v
o T i = e T e s v S e e A
7 " e ael w5 gt i e s = v v e s o,
Ferertarn ot forlt, e, WewERfRE W E T € A W fdd w afe e fam
= Toeg W VS Hiew W W 363 5 366 F A SHEGHT WEA 2482011 T
T T vy % fada aufees S 9 @ A o W T
fettes 22.12.2011 =i Srvwe o dfEa’ w anfre © Wy TEE ¥ Tm g | T
difgm 3 9w 161 F % 4 g9 5 afiE o0 ove 99 9w TR R T
# T FeR T 3T T § S s A S 9w 376 o = fow
Pafireta wimm = awr i = a0 fm = sfeen 9 2 G o e S
= s = Tme o= sfee 9 € fon oo el @ sgoe fadsa
it st st v faven @ fireg ST T i S 363, 36
T 176 % 3P A vy g s afeez weR ¥ = | wap fem
wRdt it 4 T A o T difre = o s wd @ afes # 2w wed Ted
weaft A fmen e famm 3 ool e f gfiee 9 e feam
B Wl $ SR W I g w el efefs s 5@ fated

GROUP-A
When plaint is liable o be retumed? Describe the alternative procedure which the
court may adopt after such order. Whether an order for the return of the plaint is
appealable? Reply by mentioning provisions.
Under which other provisions of the Code of Civil Procedure besides Section 11, a
second suit has been barred? Discuss briefly.
Diistingnish between the discretionary; inherent and amending powers of court
under the Code of Civil Procedure, Hustrate.
fireft ey =t = e =0 T 42 G sndn i W S ovem =T T
Amfers e sreEm w v &7 T A e o snfei 2 e =
TeeE Fh T S

=R wfiE diew S o 1 afifee o fes weeel & seeln T AR
it e v 7 W o s i)
wqEEliE Wi wiew % wrein =rwer Bt e, s T e e
vt ¥ o At i FeE )
‘A’ files a zuit againsi “B’, at Meerut. *B° moves an application before Supreme
Court directly and requests for the transfer of the suit to any other court outside

Meerut, “A” challenges *B's right of filing such application directly to the Suprems
Couart.

——

(b) “A’ who has purchased a1 mmovable property at an auction sale conducted during
the execution of a decres szainst the judgement debtor ‘B, is resisted in obtaining
pusmsiannfsudipmp:rtyiﬂy‘f,mﬂmgmundlhﬂlw:wmtbelm:uwwufllu
pmputymsimttlmjudgcmeﬂdﬂhxm‘E’,*Nubjmhisclajmmdﬂks'}{‘fm
filing a fresh suit of title against B

{c) A civil court of original jurisdiction passes an order in a suit against the defendant.
Mthnughmhmmdﬂﬂapp@iablcbeﬁreﬂmﬂimiﬂhd%bﬂlmdefemm
files revision petition against such order before the High Courl. The High Court
afler hearing both the parties reverses the aforesaid order.

(€) TheCourt of Civil Judge, Allshabad, decrees a suit on March 1, 2012, on the ground
of a question of law, in favour of the plaindff. On March 2, 2012 Allahabad High
Court in another cases, which was pending before in sinee 15 years, reverses ils
earlier view on the aforesaid question of law. The defendant files areview application
before the aforesaid Civil Judge on the aforeseid ground.

3, frefefan = wearl 5 g F S wfe v i

() ‘o' i d'w’ # frg v T e w0 F i wete e o wi @ 3m
# fi5 avimm =% =1 4 ¥ A fEl s sEem ¥ v e e e i
weibes = § u' g s T 5 o & s = ik dm d
wr AR = A P it fret = freos fem S sl 5t v Hremdt d e
£ T T T T W 0 E GRS v e e e & e
T AT S, e e w1 e e
s =% 9 % g wew = F S e e
yrefirs T A T S e T Wi @ faen w sdn wita e
&1 el T 5 Ferl T SR SR e W AeE i g e
whErd Tuw faeg === g A At T o 8) S e S g 9=
AT 9 AR Iee i
e = T = 3 | A, 2002 # Rl R S sm sled w wdm I
i Tt i =1 =0t &1 2 W, 2012 =Y gEEES e = T TR o T A,
=it 7@ 15 T farandt o, il o TR T T e e Ive T e St
Tl T s T e T v o e o v fei % e i mdw
T W
Which suits and proceedings are considered as ‘matters concerning the family’
under the Code of Civil Procedure? Whe for this purpose are treated as constituting,
the *family’?
) Under what circumstances a court may dispose of a suit at the first hearing?
ie) Describe the rights and options available, under the Code of Civil Procedure, toa
minor plaintiff on his attaining majority and the procedure thereof.
s W TR % sl B S o o wef i a et s
i # w wm T o ‘e @ el e wftafem fem wmm @7
firm et e TRl A w0 wem e o Fronfte = v #7
T SR S % ST WS FeH % We SeT Wi Wik % S 99 w1
rfirery e Tae W w9 F e wwet W whew 2 aftf st

GROUP-B
Iy what circumstances statements made by persons who are dead or who otherwise
can not be called as witnesses, may be proved in a case?
{(b) ‘A’ is being tried for the murder of *C”. Evidence is given to show that *C* was
murdered by “A" and “B's statement admitting that ““A” and *I" murdered *C" is
also proved. Whether this statement may be considered by the court against "A™Y

(=)

=)

{=)

(=)

(=)
2
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{c)

(=)

(=}

(=)

(a)
e

(<)

(=)

(=)

{m

{a)
{b)

()

‘A’ the captain of a ship, is tried for casting her away. Evidence is given to show
!hnllheshjpmtakmm!torhwpmperm.‘ﬁ'm 2 book kept by him
in the ordinary course of his business showing observations alleged to have beea
made by him from day to day and indicating that the ship was not taken out of her
PrOpEr Course.

"i':'h.eﬂ}er‘ﬁ.‘ may be allowed to prove the aforesaid statement recorded by him in
his own favour?

o ot o 4R el ® Su= et ey o o & v O Rt ove =
| wen By e W v, el | e e W oas

' T I Wi e W e e dwe s S o W
¥ ok wr W o e g e o # o w W W e
st ' = wew o &7 o foag for e &1 w ' % e e T
=t ot =tw?
Terlt it = = ' e P 3w i e T S o e o
% o wme fom e # s e oo =Fe ol S e e oA o s w AR
% T A F g vt v g e e #, et 3w e A
ot ¥ aw sfumton # fF 3 fm viils Bt o sl foend Tfifa # e o e
fa Wl @ AT T W e T
::h:' B A T F T 6 T s e s wi e et s

[

What are privileged communication under the Evidence Act? When are
communications protected from diselosure and when not?
O the application aof the plaintiff a person i3 summoned in the court to product 2
document. When he appears before the court and files the document, the defendant’s
counsel puts a question to him whether the document was given in his possession
by the plaintiff or by the defendant? The plaintiff's counsel opposes defendant’s
right of putting such guestion to him. Decide.
Deescribe the provision’s of the Evidence Act which empower the court to repart
the circumstences of the case to the High Court or other authority to which such
barrister, pleader, vakil or attomey is subject in the exercise of his profession.
Wi Al & e i g 5 @ 2 G g =
= Wi &, = 6
T T W O S e | fe e 5 w5 f et fer
W B AT A W W w6 e vy s &, 0w v
AT TR T O ET o w e s v e il e T O
A AT B A S T O = e T W e % s T s =
awt #1 Pty ifad
WA TR Sfafem & 2 wam W i st W e 5w st we
et & o o il e, efie, e o serf 3 e fih e w TRRat
T =T e S Wi e o e, Wit wwte @ s
arelt 5l & w9 andts #, i =T wE
Under what circumsiances evidence of an oral agresment or statement contradicting,
varying, adding to or subtracting from its terms is nol excusable?
*A" took on hire lodging of *B', and B’ gives him a card on which is written
“Rooms, Rs. 1.0!!] amonth”. Whether ‘A’ may prove a verbal agreement that these
terms were to include partial board?
Write short notes on eny two of the following;

(i) Who may testify?

{ii} Public document

|

(iii) Patent and lstent ambiguity
{iv}) Re-Examination '

() TFEd ® TN H oEas HEe W e % EE w0 39 e e W WA o
T H T % wEen F e wep e T et difee s oW e W e fea
i W st e g

(7) ‘@' = uw P e e wd wod # ol w9 o dm # faend e
2, "mut % 200 Y w0 'S 9w dfes s ahE =1 v oW feea
=T TR A i St .y

(@) Trofaf=s d # e 5 o oitre frofiet fafe.

(1) =F ans 2w 7
(2) = soEs

(3) woue e s dReE
(4) Ttm

GROUP-C

8. (a) Describe briefly the major changes introduced in the Code of Criminal Procedure
by the Criminal Law (Amendment) Act, 2013 (Mo, 13 of 2013) with special
reference to certain offences against females.

(b} Discuss briefly the distinction between the procedure of investigation by a ponee
offiser in copnizable and non-cognizable offences.

{c) Which property may be scized by a2 police officer, without the courts order?
Describe the procedure to be followed by such officer, after such seizure.

(7)) ==t = foeg 5 o a0t =2 amodt 2 Rl a=d o oo fafa (o)
afefrE, 2013 (dew 13 67 2013) B 35 whew whew | o e ger e =
wig avls wifah

(%) TF ffos sfuss 5/ ¥ 99 s s & s w1 wiEm 9 9 S i
AT A

(¥) = Yo s = 3 g v e fien fee w5 afople = a0
£7 afEe T F T R ST e St =9 A vhE W A it

9. (a) What is plea bargaining? Briefly describe its procedure. Whether these provisions
apply in respect of all types of offences and all types of victims?

() Describe briefly the procedure of trial by a Magistrate in complaint cases,

() In what circumstances and in respect to which offences a Sessions Courl or a
Judicial Magistrate may order for obtaining sccurity for kecping peace from a
person?

(=) iy = HovE e wed #72 dew F soel e oftfe SRl = 3 weam ot
dift & aramul T wdt doft = fifeel % wd F wrg wm €

(@) fiEms e | A G SR W ar wfe ey F aei i

() smfefs % awm = Se9 = s e ataee e ik F i
it st = wd o forelt =t & s = e = o gl o e 87

10. () Whether it is compulsory to release an accused on bail in bailable offences? When
bail may be taken in case of non-bailable offences? What conditions may be
imposed by the court upon such bail?

(b) Mankchand was tried along with others on the charge of Section 302 IPC read with
Section 149. At the end of the trigl the applicability of Section 149 was not
establshved and the trial court convicted him under Section 302 read with S=ction 34
[PC. Whether the conviction is valid? Reply with réasons and support of leading
cases,
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() °Bistried for causing grievous hurtto ‘A’ and convicted, While *B* was underzoing

his sentence in jail. ‘A* dies on account of the aforesaid grievous hurt.

Whether the aforesaid case may be re-opened or B’ may be tried again on a second

case for causing culpable homicide? Reply with the help of provisions and leading

CASR,

= T Sl § sfoge w s sy v et 20 sl

=t T o % S wm ww &7 S 3wy e o S v s

=t = e #7

(%) e TR e o= F W SRE s Wi w302 Tt € 149 F
e =% fo e ) frarm € s F w149 =0 5w AeE o T e e
e = w9 e =nae T SR AW 302 FeiEd SR 34 WREE g
T & F=rm e
= 7w hfafe dupl #2 v wfie o 3 ot s 9 Al wvils A @
i)

(@) ‘=1 % iy AR Tuefy wiE R W awe = e w5 feen fem I e =
it fiean = #1 ' == e § A W P T T T T SR TRt
=0 a1 =T e w o #
= ST A W g feem 3w W s @ se e e o S
s aFE-a4 F a0 § ' F e e g w7 wave s i
a7 T T | I L
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PENAL, REVENUE AND LOCAL LAWS [Paper-1II]
gifvesw, v ud e faften [afe wve-uw]

Time allowed: 3 hrs.

1.

p

Maximum Marlks: 200

Note: Candidates should answersix questions inall. Question Nos. 1 and 2 are compulsory
and rest two each should be from Section A and Section B. Marks carried by cach
question are indicated at its end.

Write short notes on the following:-

{a) Building exempled from the operation of U.P, Urban Building {Regulation of
Letting, Rent and Eviction) Act, 1972

(b) Determination of standard rent

{c) Enforcement of landlerd”s obligation regarding repairs

(d) Deposit of rent in court in certain circumstances

Tt o= =t feofor ot

(&) g b swm fafeen (et sife Ak, b= o mmm) afafam 9 F e 3
TR T

(=) vl A = et

(W) T A = e Wt e w1 it s

(z) fr = w2 witfef 4 = =5 s

Discuss the following:
(a) Master plan and its amendment
(b} Zonal development plans and its amendment

(c) Acquisition and disposal of {and under UP. Urban (Planning and Development
Act, 1973)

3!

9.

@

Duration of municipality

Frefrfiam =7 freen %o

(=)
(=)
(=)
(=)

(a)
(b)
(=)
()
(a)
()
(=)
()
(a)

(®)
(=)

()
(a)

(b)
(=

(=)

(a)
(b)

(=)
(=)

ia)
(b
{4)

()
(a)

(b)

TR T TE TEET S

HES (AW ) EEm T T T e

o e FTEA (ST IS BATT ) i, 1w3$aﬁnﬁrgﬁﬁﬁmﬁaaﬁﬁﬁm
e i At

SECTION-A

Narrate briefly the consequences of the vesting of estate In the Stae,
What is Bhumi Prabhandhale Samitl? Diseuss (s constitution.
T o e @ Al w9 o ofowd w5 afi O ab sifg
i weem wfafa w7 geet s W vl wifg
Driscuss powers, duties and liabilities of Bhumi Prabandbik Swmitl,
Who is a Bhujmidhar with non-trans ferable rights? Discuss his eghts and labilites,
wifty wes Al =Y i, e e i w ol i
ayerae sl e afier $5 27 Taeh s o wifel ol Pk ol )
Describe the rules of succession after death of a male Bhumidhar with transfemble
rights.
Write short note on *intermediary
mﬁmmﬂﬁwaﬁﬁﬂﬁmﬂﬂ'ﬁﬁmm#mﬂmm
=ifam)
TR w i fropft fafam)
What is a Provisional Consolidation Scheme? Are changes possible in a Provisionsl
Consolidation Scheme? If so, when and by whom?
How Statement of Principles is prepared? How the objections received on statemitil
of principles are disposed of?
S TRt g T 87 W vty e A & e v £ wf ol ol
= S Fa g?
gl = T’ form weem =T e 7 T = T o= w smofil
forrern fem wew fem = &2
SECTION-B

What do you undersiend by abetment? Describe various modes of abetment,
*A” instipates *B° to murder “C°. *B* refuses to do so. Has “A" committed sy
offence? Give reasons,
o B T g £ go e % e el w=@ s ity
g T wE F fau v w5t e T A Tn w tm f e
‘@' 3w sy e 87 wwm S
Discuss the limits within which the right of private defence may be exerciaod,
Distinguish between robbery and dacoity.
;ﬁmﬁﬁmmmmmm# iR = W f e

|
T AU ThA ST Y
Discribe the essential elements of theft and point out distinction between thell snd
extortion.
While ‘A" a student of law, was on way to attend library found & purse with money
in it on the stair caze. *A" did not know to whom that purse belong. A" mllerward
discovered that it belonged to *B°, another student of law, *A" approprinted the
money to his own use. Has A" committed any offence?
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Time allowed: 3 hrs,

() =i % smavas a= = T S e W v Ty # ue g she S

(=) == s fafy = em, e W o T8 i v v femd um o, fvem)
;' = = W o B v e b e ' v w9 e e 2w s aw
‘' w w W @ Im W e s e T o o e
STy i e 7

(a) The proof of word *marries” in the offence of bipamy is extra-ordinanily difficule.
Elucidate the statement and refer to decided cases.

(k) *M' having intention to cause injury incites a dog to spring upon ‘N, without N's

consent. *WN” is annoyed by the act of *M’. What offence, if any, has ‘M’ committed?

“fiftrme = arvmy o frm W £ W W fog wen s w9 @ sl d) s

= =t e A e Frefiy =i = sree wifo

gt famr i T s st w R T Ry §

fom warm ‘v’ W FE S T W g g ' % =l @, ok w5 9, s

=1fim fEm?

(R}

(=)
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LANGUAGE
Maximum Marks: 200

Note: All questions are compulsory. Choice has been given only in Question Mo, 1.
Marics are allotted against each question.

Writs an essay in English on any one of the following topics in about 500 words:
{a) The Impact of Universal Declaration of Human Rights
{b) The Right to Food and Security
(c) Judicial Activism
Make a précis of the following passage in your own words in about one-third of its length
and sugpest a suitable title to it
In what is sure to encourage whistleblowers, the Supreme Court has ruled that identity of
persons who tip off anti-corruption agencies about comupt deals of bureacurats can
never be revealed to the accused facing prosecution under Prevention of Corruption
Act.
Anti-Comuption Bureau of Maharashira had investigated a case of disproportionate
assels apainst a public servanton the basis ofa complaint filed by “uwnknown person” and
charge sheeted the accused. The accused wanted a copy of the original complaint cn the
ground that it was essential for o fair trial. Rejecting his plea, the apex eourt bench said
it failed to see how the accuscd was prejudiced by non-disclosure of the name of the
person who sent the complaint and by not being given the original copy of the complaint
received by the Anti-Corrueption Burean,
“Situations are many where certain persons do not want to disclose the identity as well
as the information/complaint passed on by them to the Anti-Cormuption Bureau, If the
names of the persons, as well as the copy of the complaint sent by them are disclosed,
thal may cause embarrassment to them and sometimes threat to their lives,™ said Justice
Radhakrishnan, who authorised the judgment for the bench.
The bench =aid whal is lo be bome in mind is that it was a complaint given by some
person to the Anti-Corruption Bureau which triggered the investigation, “Thus, this
complaint simply provided information to the Anti-Corraptio Bureau and is not the
foundation of the case or even the FIR", it said. On the case in hand, the bench said, "In

Time allowed: 3 hrs.

fact, after receiving the complaint the Anti-Coruption Bureau held its independent
investigation into the matter and collected the material, which was forwarded to the
home department. On that basis, challnn (clurge sheel) was [led in the courl pointing
out that sufficient material emerged on record ay o resull of the said investigation to
proceed againgt the petitioner under Prevention of Cormuption Act.”

{330 words)
Translate the following passage into English:
wheen woiEE = foy fowe o <ot wf e e ) g sk v
1955-56 | Farm T v fireg, ferame arfirfrere o sfiven Wi o o s v T s Ay
Tt F o T divg v fom wm e ioso W g s st s s T o s
WFR A TF Hwwm e foral o afy o smes oy et W firg freg feme
afafrm, 1955 wen favta forams i, 1958 8 s wed w1 Profg form 1 sy
weirert o v sy e e # i ol o aft ol S werfe o off e fom amem s
ft; e Foprser s A o Tl of o i o sl e g e fi A
TR e 1 e o v 0 # e syt s w o g & 6 G e A w e
& wet =, faw vl it e W v ey i
Translate the following passage into Hindi:
A problem which is fucing the newly independent countries of Asia and Africa is how to
grow modern without changing their traditional culture completely, On the one hand,
they want their socieitics to be efficient and to be guided by reason. On the other hand,
they wish to continue some of the old traditions of their couniry. In modemising a
society, some changes in traditional institutions like family, law, religion and community
life are unavoidable. Vet the chanpes have to be introduced gradually and nod vielently,
without disturbing individuals or the society. Here, it is important to remember that
during its strnggle for freedom, cach country has become strongly aware of itself and its
old traditions. It is the duty of the leaders of a socicty to cxamine the old traditions. [t-
is the duty of the leaders of a society to examine the old traditions, to decide which ought
to be kept, which ought to be adopted to modemn ways, and which ought to be changed.
These changes can be brought about by educating people.

2013
GENERAL KNOWLEDGE
qEar AT
Maximam Marks: 200

Note: 1. All questioms are compulsory.

2. Marks carried by each question are indicared against it.
1. | vy afad €
2, WEE W # o TO% 9 I £

(a) Mention the constitutional provisions pertaining to the creation of new States in
India. {wards limit = 150 words)

{h) Examine critically the progress of Sardar Sarovar Project being constrieied on the

river Narmada, {(Word limit - 150)

Wi H T T B A S wEry O e e w5 e e v Hi -

150)

()
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= - 190}
(i) Discuss the effect of the victory of the main opposition party PDP in
Bhutan's Parliamentary elections on Indo-Bhutan relations {particularly in
the foreign policy). (word limit - 75)
(i) Underline the contribution of Moghul emperors in the development of
literature. (word limit - 150)
(b} (i} Who wasthe President of Lahore Session of Congress in which the resolution
. of Poorna Swaraj was passed?
(ii) Which Gupta ruler is known as Indian Napolean?
{iii) Whuheahdﬂw?rcsacmmeoflﬂlﬂnﬂmkedinmﬂwfmuimﬁng
of press lews?
{iv) Who was the ablest of the Peshwa rulers?
(v} Which region was supposad of he the place of residence of the Arvans
aceording to Lokmenya Tilak?
(®) (1) A% ww T § g el S 5t fem ® simee e S
e g F e (et few B w vt e e = R i
(7= #mw - 75)
(2) =re & o o gre TRl & sEem R bt S (e g 1so)
(F) (1) wwilw % wwk s g e st el g e w5 owem it
T |y
(2) frm T2 wes st Gedts i e o 47

2, (a)

(3) W = % vl T Wt tete o ot 1921 w99 ofify 5 s -

Frat =t 417
(4) T e | B = e 9
(5) i s ® e Sh-m i o %t Fam e " e
. Wrilc short note on the following- (word limit - 50 each)
{8) Legislative relation between Union and States
{d) Responsibilities of the media
(¢} Intemational. laws on terrorism
(d) National Rural Health Mission
(g) Insat-3D
Tereferfiar w7 e frwfor ffiag: (e % e @i - s0) 20
(1) w=-T % vey fingdt T
(2) ifem % samioe
(3) swwaR W IR wE
(4) ety apdior e famm
(5) vead
4. (=) How far is it justified to keep political partics out of the ambit of “Right to
Information Act™? (Word limit - 150 )
(b) Discuss the significance of the recently held conference of BRICS Nations,
{Waord limit - 150 )
(#) T=itF =l = e W sl sfyfe’ 3 89 9 e v S a4
(¥ | - 150)
(7)ot o o wers faew T W oo 3 e =1 R i
{9 wm - 150)
5. {(a) Discussthe law pertaining to the acquisition and termination of Indian citizenship.
{Ward limit - 50)

0

(k)

(<)

{d)
(=)
()

(=)
L))

(a)
{b)
c}
(d)

(3]

(=)

(F)

(=
()

()

(1)

()

Discuss the recent decision of Supreme Court regarding reservation in promotion
in government services. (word limit 50)

Comment on the constitulional aspect of right to education in India.
{word limit 50)

Have the family courts become capable of establishing social harmony? Explain,
(word limit 50)
mﬂmﬁmmmﬁmmmﬁiﬂmﬂwwwﬁﬁﬁaﬂmﬂl
(¥ = 500
Fl A | bt 5 ERE % e s e @ adae fi w e
=i (o= = s0)
= 1 fren & sfir @ e v ) wiva st Cre i s0)
=0 Wit e wnfs wwam et wel 4§ g g0 #7 we
(T w500

What is your legal opinion pertaining to solving the increasing border disputes of
India with iis neighbouring countries. (word limit - 50 words)
When and with what objective World AIDS Dy iz observed?
(Word limit - 50 )
What are your suggestions regarding improvement in the Mid-day meal minagement
in India? (Word limit - 50 )
What is 52nd Constitutional Amendment of 19857 Explain in short,
(Word lirit - 50 )
e = vEr S & wd e e w e 8 s ffiew T wn £
(v it - s0)
Ty g foem W i foem wdvm @ v s 82 (s Al - 500
WA | AR e T g ¥ s wn g 42 (v W - 50)
1985 =1 5281 wfem wwies w0 82 Hin F wewh (s s - 50)
Write explanatory notes on the following: (word limit - 50 each)

(i} Chandraysan-|

(i) PSLV-C21

(i) Newest Version of Brahmos Cruise Missile

{iv} Stem cell: New Life Provider

(v} SahyadriFrigate
Write the full forms of the following:

(i) ASEAM

(i) TSS

{iii) NAFTA

{iv) PSFDN

(v} SUNFED
Frreaferten %t ssremers feofird fefay: (wme e - 50 7o)

(1) ==Em-1

(2) o v v - 20

(3) o w5 foage = T dorm

{4) =789 7591 =@

(5) e gEum
frreafefan & oof vy fisfam:

(1) Lua U e (anfeam) (ASEAM)

(2) = =nf v @ (1SS)

(3) T T U® & T (NAFTA)
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(4) +t uw & = @ (PSPDN)
(5) uws qwiuw § 2 (SUNFED)
8. (a) Write note on the following: (word limit - 50 each)

{i} Purace Volcano

(if} Sandy Hurricane

{iif) Great Bear Lake

(iv) Hokaido Island

() Uttarakhand Natural [Hsester

(b) Why have the following been in the news: (word limit - 25 each)

(i)
(if)
(iif}
(iv)
)
(vi)
(vif)
{viii)

(ix)

Dr. Suyeedn Hameed
Amartya Sen

Edwand Snowiden

Dr. Qlafur Regnar Grimsson
Hebiba Sarbai

Christopher Wild

Manda Banerjee

Mamnoon Husain

Sunita Williams

() 2001 ST A awb silael o s e oo, e, v, aftreg ) feafiy w5
it = wimel o aqepbel) won of st st
(1) =t wmgom T
(2) ey ot i
(@) Frefefam g frofngl e Cee i o a0 el
(1) b i st o stefven oft st
{2) it w00 wivim
{3) e o e
(4) st apedmeeron us o ob wge o firgee
(5) T i (e
10, (a) (i) What is the geographical siiaation of lndia?
(1) Mame the countrien bordoriog Tndbs and sitasted (o 1's esel, northwest, north
and south dirgations
(by In which States are the followdng slmted and wing e thele Impoiance?
(word limit - 25)

{x) Mohammad Morsi
(=) Frentea w femei fafad: (7= d9m - 50 v
(1) g =g
(2) = =waw
(1) = drw e
(4) el
(5) SWIEvE WEiRR e
(7) TreAfefe =k =l § = w7 (v 9 oS v

(8]
(21
(3}
(4)
(5}
(6)
(7}
(&)
(8}
£10)

=h Wy TR
WA

TEEE FEd

Eh s R fim
TR TS

R TR
) i

A A

it fafares
Higrrs et

9, (a) Based on the provisional figures of 2011 Census arrange the State of Gujarat,
Kerala, Maharashira and Tamil Nadu in descending order in respect of the following;

(i)

Female lteracy rate

(i)
(i)
(i)
(iv)
(v}
{vi}
(vii}
(viii}
(ix)
(%)

K okcrajlian
Baodh Guya
Ajanta
Sriharikoin
Perambur
Marorn
Trilwarn
Kunchapuram
Shantivan
Chittorgarh

(ii) Percentage of tribal population
(b} Write notes on the following: (word limit - 50 each)
{i) Desirability of amendment in the present Representation of People's Act,
{ii) 913t Amendment to Constitution.
(i) Food Security Bill
(iv) h‘ndlap Economy and fall in the value of rupee
{¥) National Environment Day

10, () (i) W ot siiwifer fiafh o #7

(i) o o} s o g, www e, e e iy fomad] O sl gl o =

FEm
() Frefafer fen vea o aofie # ve aoe e e & (v dim - 280

(1) i

(2) =ty

{3) woem

(4) siwfiEmm

(5} Yoy

(6) M

(7) FeEm

(8) gy

(4) i

(10) feigm
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